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have been started since the beginning of | TryreqreaY &Y v § fawafafag == &

this year in Andhra Pradesh.

SHRI AKBAR ALI KHAN : Under
what scheme ?

SHRI FAKHRUDDIN ALI AHMED :
Uader the Rural Works Programme. Now,
so far as the provision for immediate relief
is concerned, there is a Provision in the
rccommendations of the Finance Commis-
sion that certain sums have to be spent by
the States concerned which have been
allocated money and after that has been
done, then they can ask the Central
Government for the purpose of necessary
assistance and I have asked the State
Government to do as much as possible in
order to provide relief and whatever assist-
ance is required, we shall certainly look into
that,

SHRI AKBAR ALI KHAN :
the long-range programme ?

About

SHRI FAKHRUDDIN ALI AHMED :
Yes, Sir, about the long-range programme,
the hon Member already knows, you see,
that we have taken this programme under
the Dry Farming Areas, the Rural Works
Programme and the Crash Employment
Programme and all these programmes are
intended to help these drought—affected
areas.
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REePoRrT OF THE COMMITTEE OF TECHNICAL
EXPERTS ON RS-09 TRACTORS

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE/
gy wermg WA WS wEL
(PROF. SHER SINGH) : Sir, I beg to lay
on the Table a copy (in English and Hindi)
of the Report of the Committee of Techni-
cal Experts on RS-09 Tractors. [Placed in
Library. See No. LT—898/71)

REPORT ON THE ACTIVITIES OF THE CENTRAL
INSTITUTE OF ENGLISH, HYDERABAD FOR
THE YEAR 1969-70 AND OTHER PAPERS
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[Placed in Library. See No. LT—887/71
for (i) and (li)]

Tue GUIARAT Poppy CAPSULES
(AMENDMENT) RULES, 197,

sto fagsaT ware : s &Fo wHo
gAreaET F oM ¥ § weefa gra
AT AT F TGS {oArd AT TE
sgataa, feais 13 =g, 1971 & e
(w) (5) & @rx ufzq awad wafqas
gfafaam, 1949 &1 =y 143 &Y 3I9-
aryr (4) & wftT gowd deg F @R
(wziaa) fraw, 1971 &1 sFifgd &@
ATy AT FLHR FY ATTGFAT Fo Yo
a¥o [THo TAC[3012(fo o  To-
1271/32046/d%, fears 10 g7, 1971
N oF gfq, sfogmar & @t 9 F1
FI-TT TAIZT g 7 @ FI9 & FTLQI
%Y g arer 0F fgaxw afgy, o gar

qed 9T TGAT £ | [Placed in Library, See
No. LT—907/71}

Tue DELH1 SaLes Tax (FIRsr
AMENDMENT) RuLEs, 1971

PROF. SHER SINGH : Sir, on behalf
of Shrimati Sushila Rohatgi, I beg to lay
on the Table a copy of Notification No, F.
4(97)/69-Fin (G), dated the 27th February,
1971 (in English and Hindi), under sub-
section (4) of section 26 of the Bangal
Finance (Sales Tax) Act, 1941, publishing



